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A “ That thc apphcant, tlwrefom ys that
. Gl ﬂus Hon’ble Tnbunal would be graciously pleased to
- admit this case, call for records, after hearing th parties
- direct to ResPOndent No.1 to dispose of the Appeal filed
i zbeferehnnunderAmexure—6 mﬂmaéﬁpum period




‘ﬁe‘date of receipt of the copy of this m?er With the
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